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Thammanna,
Mariyapoa, — -
Hindu, Iiajor, ilo.3l,
[28'E" Cross)

“.est of CThord load,
~ajajinazar 1I “tage,

2o AT

Tangelore-537 2375, =+ voplicantial 1o 3/27.

1 _anju,

5/o late .“arasi:ihaiah,

Hindy, 1 iajor,

Z/o C.ilarayain, 5/2,19th Cross, : | - 10 LR e

Blasadic Read, AN SALORE-07 - Applicunt in AC10.302/37
j'.lttk} AIO '(!u,

Jont of Chithaputte jovida,

Aged about 29 years,

“ilndu, : :ajor, T/o enchappa,

170.1241/2, Triveni Road,

f‘th Cross, «"t‘1 Flain, BGEl uxtvdSlO.l,

~7 o =N

sh Fantpur, Sangalore-22, e Applicant [in A.1Ho.323/37.
By Sri LLS.Rasachandra Rao,Sdvocate)
V.

Iadian 3pace % Research Orgat llSdth.l,

Air Port Road, Viiaaaapura, ;

2angalore 559 017

represented by its i

Zirector. ] R .« ~espondeat.
{Dy 5ri-ii.G.Padriarajaiat, “Standing T Zomsnel) 2

This application having co:...e up for m.arn*"xce Thairran ;nar}a

the following:

As the questiois t?‘.at arise for deter.iination in these cases

are co..i 1o, ¥e propose to dispose of thai: Yy a coiiuion order.
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Cativas v0s.1%, 222 aand 500 of 1227 TCDA'\:\,le«;]) Vere uu‘»’.luc’f S

casual labourers fro:z 22-12-1724, 5-11-1201 and 17-11-1734 respectively
in the l':a‘;)ul.i‘\;dt l)[‘u;\.liuutiun, Ol ';Lx'l'l}' e Sasis, Fromevar (ENSHe

1

was necessity far enga kg thes. as casual labourers.

-

o, Tat, in pursuance of a policy decision of Tovera.ont to
Aisoontitae eas el labourere on - Lily edies Caasis) it itol paee rejular
apgolat aeats ia their places, the co .pstent autiority of the respoil-

r

laat orosnisation ot dirscted the- discoatinaaace of Uiz applicaats'

services frooio sifferent detes.  lence, they bave approached this

2

ribuaal uader Section 19 of the Avlaiaistrative Tribunals AcCt,1975
chullenging their discoatinuance or ter:sinations and for a airection
to pesulavise fhielr Sorvicos i tae Posts/ oSt B e HElLcr per-

forming.
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2. In scparate dut idenricall reslive filed by Bt file responeit
145 asserted g’iat the  Ciscontinuance or tcr.;;i;n;ti.ma oflt i sonvices
of the =apolicants wes neeessiated to i:plesicnt tae policy decision
BE Ve et e el s Nlepals N ANE e Elan s of e 2 li-

cants for resularisation, the respondent hnad stated that it nad e sored

g sendority list of ersous for sorly csorkiang as casual B oiners! and
J i J (o)

that every steps will be tawza to regularise their services with e
resard to seaiority ax! vacancizs in the orjanisation.

5. 5ri &.3.2amachandra .iao, learned counsel for applicants,
Eont=l it Ciseuntinuiace or Nror minatioa s o8 Nais elicas! | services

ras vholly unjustified and illejal

5. Sri LS.Padiiarajaiablearned counsel for tie respondents,

sou_sht to support tae discoutinuance er teriilaatious Dol alicants..

7. 7= have eerlisr noticed that the applicaats, who had seen
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appointed on daily ~vrages basis, with due regard to the workload
existiay in thie or;unisation, had been discontinucd, to jive effect

~
to a policy decision of Tovern .cat to discoutinuc casual and daily
Wwages Hasis  workers. That policy ddecision of Tovermcent  which
is not also challea_ed by the applicants cainnot on aany principle bhe
neld ko e ille sl ‘or violative of Srticle 1! of the Toastitution.
If the orgunisation had co::plied with the directions of Foveraeat
a:id discontina2d the sarvices of tie applicaats, tien e Cannot taie
em 2 any exception to the action of tae respoadent at lll“ortlcsc rea-
o S{)HS%"*-.R.-"S S b this'coﬂt‘eﬁtion of &ri ":‘tzﬁaaclxaariré;w-;";aol

1

to the loag periods of services readersd by tiso applicaats, thzir

P

cases call for irimeadiate regularisation in the vacancies existing.

2, Zri Pad.aarajaian contends. that the cases of the applicaits
Al &2 coasidersd with due regerd tu seaiority and waczacies in

tiic or,anisation.

- 19, In its reply, the respondgnt haid stated that- the -cause of

the lagsligmats and otaer casval lehourers for re_ularisation  will e

consider=d arita due regarcd to seniority and vacancies. The respoadsat
a2 Jalso poduee’ & seaiority list ordgerad Was om Blst o tagn B0,

The senjority list had been prepared on the basis of number of days

Netuall s Baoried sriar tendlse w1970 s e R EICE i o e | Bt

the seaiority list is aot iu any way illegal or is viclative of Article

— - . —-34-of-the Constitutioni=== == =~

=" 1l. Alrzady efforts have been isude: to itake appointmients on

DUt cofo e sailorfiEy Hst= wintaineds — ¥ 'e havy
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10 doubt that the cases of the applicants will also be considere as
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cnd when vecancies occar with due rejard to ti=ir seniority.
R i B AlGE LoveRdiscussiviiE e C st follo i
ordars airi dirzctions:

() o disciss these apglications in so far as they challeage
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